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C.P No. 4l /(MAH)/2016

SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

AT'TENDENCE.CUM-ORDER SHEE"T OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPAI.]Y T.AW TRIBUNAL ON 22.O9.2017

NAME OF THE PARTIES: Mr. Ralul Hemchandra Visaria
v/s.

M/s. Maurya Intermediaries Pvt. Ltd. & Ors

SECTION OF THE COMPANIES ACT: 213,241 &,242 of the Companies Act,
2013.
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ORDER

cP 4 273.24724A NCLTIMBTMAHJ2076

For maintainability point being raised by the Respondent Counsel and there being a

rcply to the affidavit filed by the Respondent side, list this matter on 7.11.2017, for deciding

maintainability issue.
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V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)
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